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fShri Shahnawaz Khan] 
copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of the 
Companies Act, 1056:—

(1) Review by the Government 
on the working of the Indian 
Petrochemicals Corporation 
Limited, Jawaharlal (Ba- 
roda) for the year 1972-73.

(2) Annual Report of the Indian 
Petrochemicals Corporation 
Limited Jawaharnagar (Ba- 
roda) for the year 1972-73 
along with the Audited Ac­
counts and the comments of 
the Comptroller and Auditor 
General thereon.

[Placed in Library. See No. LT-6015/ 
74].

N otifica tion  under G ujarat Slum  
A reas (Improvement, clearance and 

Re-development j A ct, etc.,

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN­
TARY AFFAIRS AND IN THE MI­
NISTRY OF WORKS AND HOUSING 
(SHRI OM MEHTA): I beg to lay
on the Table—

(1) A copy each of the following 
Gujarat Notifications under sub-section
(2) of section 59 of the Gujarat Slum 
Areas (Improvement Clearance and 
Re-development) Act, 1973, read with 
clause (c) (iii) of the Prodamation 
dated the 9th February, 1974 issued 
by the President in relation to the 
state of Gujarat' —

(i) The Gujarat Slum Areas (Im­
provement, Clearance and Re* 
development) (Constitution of 
Board) Rules, 1973, published 
in Notification No. G H /J/21/ 
73/SCA-1073A-1 in Gujarat 
Government Gazette dated 
the 2nd November, 1973.

(n) Notification No. GH/J/20/73/ 
SCB-1073-A(i), published m 
dated the 2nd November, 
dated the 2n<j November,
1973.

(iii) Notification No. GH/J/22/73/. 
SCB-1073/A(i) published in 
Gujarat Government Gazette 
dated the 2nd November,
1973.

(iv) Notification No. G H /J/26/73/ 
SCB-1973/A-1 published xn 
Gujarat Government Gazette 
dated the 2nd November, 1973.

(2) A statement (Hindi and English 
versions) showing;

(i) reasons for delay in laying 
the above Notifications; and

(u) for not laying the Hindi ver­
sion of the Notifications

[Placed m  Library See No. LT-6016/ 
74].

R E P O S T  OF THE M ONOPOLIES AND R E S ­
TR IC TIV E T r a d e  P r a c t i c e s  C o m m i s s i o n

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) I beg to lay on the 
Table—

(1) A copy of the Report of th* 
Monopolies and Restrictive 
Trade Practices Commission 
under section 22(3) (b) of the 
Monopolies and Restrictive 
Trade Practices Act, 1969, in 
the case of Messrs, Birla Jute 
Manufacturing Company Li- 
mited, Calcutta and the Order 
dated the 3rd May, 1974 of 
thp Central Government 
thereon, under section 62 of 
the *aid Art.

(2) A statement (Hindi and Eng­
lish versions) explaining the 
reasons for not laying simul-

* * taneousiy the Hindi version
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of the above Report and order 
of the GSovenuneat thereon.

IPlaced in Library. See No. LT-6017/ 
74].

■Notification under Gujarat Carriage 
of goods Taxation A ct, and B ombay

Motor Vehicles Tax Act etc.

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PR'ANAB KU­
MAR MUKHERJEE): I beg to lay on 
the Table—

(1) (i) A copy each of the follow­
ing Gujarat Notifications (Hindi and

English versions) under sub-section (2) 
of section 31 of the Gujarat Carriage 
•of Goods Taxation Act, 1962, read with 
clause (c) (iii) of the Proclamation 
dated the 9th February, 1974 issued 
by the President in relation to the 
State of Gujarat:—

(a) Notification No. G11/G/73/24G/ 
MVA-7569/20193-® published 
in Gujarat Government Ga­
zette dated the 4th October,
1973.

(b) Notification No. GH/G/16/ 
MTA1773/302/E published in 
Gujarat Government Gazette 
dated the 8th February, 1974.

(ii) Two Statements (Hindi and 
English versions) showing reasons for 
delay m laying the above Notifica­
tions.
[Placed in Library. See No LT-6918/ 
74].

(2) (1) A copy each of the following 
Gujarat Notifications (Hindi and Eng­
lish versions) under sub-section (3) 
of section 13 of the Bombay Motor 
Vehicles Tax Act, 1953, read with 
clause (c) (iii) of the Proclamation 
dated the 9th February, 1974 issued 
by the President in relation to the 
State of Gujarat:—

(a) Notification! No. GH/G/73/ 
243/M VA-7569/20193-E pub­
lished in Gujarat Government

Gazette dated the 11th Octo­
ber, 1973.

(b) Notification No. G H /G /15/, 
MTA/1773/302-E published in 
Gujarat Government Gazette 
dated the 8th February, 1974.

(c) Notification No. GH/G/73/42/ 
MTA-1773-1350-E published in 
Gujarat Government Gazette 
dated the 15th February,
1974.

(ii) Three statements (Hindi and 
English versions) showing reasons for 
delay in laying the above Notifica­
tions).

[Placed in Library. See No. LT-6919/ 
74].

Annual Reports op N.C.E.R.T., New 
Delhi i .i .t  , Kharagpur, Central 
Institute op English and Foscign 
Languages, Hyderabad, and I.I.T. Kan­

pur etc.

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV): I brg to loy on the
Table—

(1) A copy of the Annual Report
î Hindi and English versions) 
of the National Council of 
Educational Research and 
Training, New Delhi, for the 
year, 1972-73. [Placed in  Lib­
rary. See No. LT-6920/74].

(2) A copy of the Annual Report 
(Hindi version) of the Indian 
Institute of Technology, Kha­
ragpur for the 1971-72. {Pla­
ced in Library.. See No. LT- 
6921/74].

(3) A copy of the Report (Hindi
and English versions) on th*t 
activities of the Central Ins­
titute of English and Foreign 
Languages. Hyderabad, for 
the year 1972-73 along with


